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CENTRAL ADMINISTRATIVE TRIBUNAL, FRINC IPAL BENCH,
NEW DEIHI,

C.P,Nol9/96
- IN

0.A.786/90

r

New Delhi: this the 28 day of May, 1996,

HON'BIE MR, S.R,ADIGE MEMBER(A)
HON'*BLE MRS.LAKSHMI SWAMINATHAN, MEMBER(J),

Shri Verinder Jit Singh,
son of Shri G.B. Singh,

r/o 138-B, DDA Flats (MIG),
Rajouri Garden,
New Delhi ~110027

2, Shri Gurmeet Singh,

S/o Shri G.B.Singh,

r/o 138~B, DDA Flats( MIG),

Rajouri Garden,

New Delhi «110027. eescessApplic ants,

By Advoc ate: Shri Gurmeet Singh,

Versys

1. Shri SSuryanarayana,
Secret ary, Ministry of Railways{ Railway Board),
Rail Bhawan,
New Delhi=110001.

2. Shri Mohd, Sirajudin,
Divisional Railway Manager
Kota Divisiom, Western Raiiway,
Mota Junct 10“@8:‘ asthaﬁ) de .'.‘.”.RGSPOBCIOII‘&C.;

- By Advocate: Shri P,S.Mahendrud

~[UDGHENT
By Hon'ble Mr,S.R.Adjige, Member @A) &

#e have heard Shri Gurmeet Singh
applicant and Shri P.SMahendru for the respondents,
2. Applicant Shri Gurmeet Singh states
very fairly that the only grievance that survivies
regarding implementation of the impugned order
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dated 228,94 in OA No ,'786/90 is regarding payment
of interest on P.F. amount of #&,9331/-from
129379 onwards at admissible rate in the prevaleat

years,compounded yearly,

3. Paragraph 5 of the impugned order dated
2256 394 in OA No,786/90 of which deliberate
disobedience is alleged, reads as followss

T he amount int he GPF earns interestd
The interest shall be earned on the
deposit from year to year till the
payment, Itis the own money of the
contributor which contributor is
entit led to be paid, with the laid
down rate on interest for the
particular year,/ It is not clear
whether the amount of B}¥F33l/~ was
paid to the applic ants with upto date
interest on the date of payment
thereon, In fact the applicants in
the succession certificate obtained
by them though did not ment ion
the fact of interest clearly when
the amount is in deposit im scheme
where the interest is payable onm
yearly basisd The interest after the
lapse of a year becomes part of the
princ ipaly As suchthe applicants
are entitled to the paymenfof interest
at the admissible rate in the prevalent
years®J

4, Respondents have not produced any

material to indicate that the said order has
not become final.

5, The clear import of this order is
that the applicant would be entitled to the
interest at admissible rate on Kk39,331/~ for the
period 182,79 (interest uptil November, 1979
already having been paid) uptil 2,1,878

6, . Shri Mahendru stated that the responients
were not very c lear on this point and prayed that
this position be clarified in our order, We
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acordingly do so and direct the respondents

to make necessary payment s within 2 months from
the date of receipt of a copy of this order
Applic ant prayed for jnterest that had accrued
after 24137 but that was not part of the
impugned order extrcted above, which speaks
only ¢f payment of jnterest upto the date of
release of GPF(241,87),

7. This CCP is disposed of with the above
directions# Notices against alleged contemnors

are d ischarged
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